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(b) whether these Tea Companies
have spent any amount in Welfare
Scheme for Assam; and

(e) if so, the details of the welfare
measures takep by these companies?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI SALMAN KHURSHEED):
(ay to (e¢) This information is being
collected and will be laid on the table
of the home.

Import of RPD Palmolein Qil

4211, SHRI RAMSINH RATHWA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
Government of Gujarat was allowed
to directly import RPD Palmolein
against the exports of soda ash, if so,
what are the details thereof;

(b) what quantity of Palmolein was
to bc imported under the scheme and
what quantity of soda ash was to be
exported;

(¢) what are the details of exports
of soda ash and imports of edible oils
already done by the Gujarat Govern-
ment under the scheme;

(d) whether Government of Guj-
arat have been unable to fully utilisc
the targets permitted under the
scheme; and

(e) whether Government propose to
allow Consumers Cooperative Socie-
ties to import palmolein on similar
terms and if not, the reasong therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR] SALMAN
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KHURSHEED):

to Questions 140

(a) to (e) The proposal of the Gov-
ernment of Gujarat to export Soda
ash against import of edible oil for
Public Distribution System in Guja-
rat was approved as an one-time
measure by the Government in
August, 1991. The Government of
Gujarat was allowed to import 30,000
MTs of RBD Palmolein against ex-
port of approximately one lakh MTs
of Soda ash.

As per the information supplied by
the Government of Gujarat they have
exported 3,000 MTs of Soda ash. How.
ever no quantity of palmolein has
been imported so  far under this
scheme.

At present, there is no  proposal
under consideration to allow Consu-
mer Co.operative Sgcieties to import
Palmolein on similar terms.

AT @ &1 faie

@4212. *7 AFHT AFAA I
W AwER T oafoew Adt 3y
I FT AT FIA fw

(%) faed @ aof & Sy
fagmt a1 fFaT 477 a7 QAT F@THY
*1 frafa e W g o

() 97t zamll & a 'a:rgq
T AT (FF 9T @ F 7 h

aiforsr  darem # 39 wer (=i
qoAW gwiE) - (a?) 3f# QY
A0 WA ST AT q;.m—q-
FET F qE@ AT T oFiRT Sg a0
= g U AW gAml ¥ fmi
umm@ra@‘@aﬁrg|
marfa, A@ @I, AASTG 03 gH7Eq
amay frate @xdT afv¥e ( (3Frfaerer )
FESERT & W g ¥ TAETY
A2 afx @ wTgdfas, AT Q1T fag



141 Written Amswers

St F Tedd " aTEr < i &
fodd d@m =% & ffe wu featq 1
A A AT AAT §

frata (#d3s 2av)

1989- 90 2.92
1990-91 7.29
1991-92 6.13 (=afaw)

7) faga yrgdfes, A
sﬁT fav AT F WEW AT AT
N ¥ I T ESURSILEY Susi
Ua WEiET Qe fEte dav Tie,
L UF qfqg FqEa 72 F agan
§ faaor ¥ gAaw  F fag e
A T o MTATE a4
FY W £ MY Wt ¥ fafa agm@
# fau fagw ¥ w9 oY aE™
froia dada go@ W FTEr § S
Iy T AT AT FAv-faswar Sowi
FT AT FET HqfE

Export by APEDA

@@4212A. DR. SANJAYA SINH:
Wi]l the Minister of COMMERCE be
pleased to state:

(a) whether the Agricultural and
Processed Food Products, Export De-
velopment Authority (APEDA)  has
started exporting fresh fruits to
Europe by sea; and

(b) if so, what are the details there-
of?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR; SALMAN KHURSHEED):

(a) No, Sir.

(b) Does not arise.
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Import of Cloth and Garments

@ @ @4212-B. DR. SHRIKANT RAM-
CHANDRA JICHKAR: Will the Min-
ister of COMMERCE be pleased to
state:

(a) the quantity and value of gar-
ments and cloth imported into India
during' the last three years;

(b) the Unit price per metre ot
such cloth which we had to pay; and

(c) what are the reasons for im-
porting cloth or garments?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMHRCE
(SHR] SALMAN KHURSHEED):
(a) and (b) Data showing Qty. and
value of actual imports of various
items (including cloth and garments
are published in the Monthly statis-
tics of Foreign Trade of India vol II
(Imports) brought out by Directorate
Inrelligence
and statistics, CajJcutty copies ot
which are available in the Parliament
Library. Unit Price per metre of
such cloth is not published by the
D.G.CI & S in this Publication, yet
the same for various items could be
obtained from the statistics available
in the referred publictaion.

General of Commercial

(c) The items; Cotton, Wollen, Silk,
man-made and cotton blended fabries
including cotton terry towel fabrics’
are Covered by Negative list of Im-
ports in the current Exim Policy and
as such these items are not allowed
except for export production. The
garments is a consumer item, so im-
port of garment is not allowed.

@@@Previously Unstarred Ques-
tion 4111, transferred from the 17th
August, 1992.



